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GoLbp CoNTROL ORDER

*72. SHRI M. M. DHARIA :
SHRI SITARAM JAIPURIA:
SHRI B. K. MAHANTI :
SHRI B. C. PATTANAYAK :

Will the Ministecr of FINANCE be
vleased to state :

(a) whether Government have taken
any final decision regarding rescinding
the Gold Control Order;

(b) if so, what is the decision; and

(c) whether any representation from
Members of Parliament has been receiv-
vd in this connection ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
. R. BHAGAT) : (a) and (b) No, Sir.
The whole issue of the Gold Control
Order is under review at present.

(c) One hon. Member sent a memo-
randum although not in his capicity
as a Member of the Parliament.

SHRI M. M. DHARIA :
that sevral Members of Parliament,
several political and social organisa-
tions and several goldsmiths have been
demanding the withdrawal of the Gold
Control Order because it has failed in
carrying out the purpose for which it
was brought¢into force and may we
know why the Government is reluctant
in withdrawing the Order?

Is it a fact

SHRI B. R. BHAGAT : The Govern-
ment is reviewing the matter. There is
a demand for withdrawal or for modi-
fication but before Government can act
in this matter it has to go into it very
carefully.

SHRI M. M. DHARIA: May we
know since how long the Government
has been examining this matter and
how long it will take for the Govern-
ment to take a final decision in this
matter ?

SHRI B. R. BHAGAT : At the mo-
ment the Government is actively engag-
ed in it. We shall take a decision soon.

{The question was actually asked on
the floor of the House by Shri M. M.
Dharia.

.
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SHRI M. M. DHARIA : Is the Gov-
ernment aware that nearly five lakhs of
families of the poor goldsmiths have
been thrown out of job, that the price
of gold has gone up and that smuggling
has also increased and under these cir-
cumstances will the Government expe-
dite the matter as early as possible and
take a final decision whether it should be
withdrawn or not ?

SHRI B. R. BHAGAT: All these
arguments have been advanced from time
to time and we have also given to the
House the facts as the Government sees
them regarding this problem.

SHRI BHUPESH GUPTA : When the
Gold Control Act was passed, we were
told that this was meant to save foreign
exchange and generally help the coun-
try’s economy. After devaluation there
would not be any justification for it
because they are smuggling out the
wealth of the country on American
orders. But may I know whether the
delay in this matter is due again to the
pending consultations with the Ameri-
cans and if not when Mr. Asoka Mechta
will be again going to America to have
consultations with the World Bank autho-
rities about this matter ?

(No reply.)

SHRIMATI C. AMMANNA RAJA :
Is it not a fact that because of the Gold
Control Order the smuggling of gold
is becoming less in the country ?

SHRI B. R. BHAGAT : That is also a
point of view, Sir.

SHRI M. S. GURUPADA SWAMY :
I would like to know whether the Gov-
ernment is thinking of amending the
Gold Control Act or they are thinking
of withdrawing the Order.

SHRI B. R. BHAGAT : The whole
question is under consideration. What
we do, we will let the House know
when we take a deeision,

SHRI BABUBHAI M. CHINA: In
view of the fact that the Government
have assured the House that they are
actively considering this, will they also
assure the House that before the end of
the session of the Rajya Sabha the deei-
sion of the Government will be available
to us ?
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SHRI B. R. BHAGAT : 1 cannot give
a definite date.
a decision as soon as possible.

SHRI A. P. CHATTERJEE: Will
the hon. Minister say that as far as the
Gold Control ©Order is concerned, its
purpase is defeated completely ? Because
we know from our experience in Cal-
cutta that although a number of gold-
smiths’ families have really suffered a
lot because of the existence of this Gold
Control Order yet the purpose of the
Gold Control Order, namely, that gold
should not be smuggled, that only 14 ct.
gold should be used for making new
ornaments, etc., is not being achieved at
all in cities like Calcutta. Our experience
ts that if any person is going to have a
wedding in his family he can have as
much gold and as many gold ornaments
as he likes. That is a notorious fact.
The only thing that has happened due to
this Gold Control Order is that the
poor goldsmiths have been thrown out
of employment and many goldsmiths
have already committed suicide by
taking nitric acid. In view of the failure
of the very purpose for which the Gold
Control Order was issued . . .

MR. CHAIRMAN : What is
question ?

the

SHRI A. P. CHATTERIEE : . .
will the hon. Minister say that actually
there is no further justification for the
continuance of the Gold Control Order
and will the hon. Minister see to it that
the Gold Control Order is immediately
rescinded and not keep it as a farce?

MR. CHAIRMAN : The hon. Minis-
ter has already replied to that He said
that the matter was under cons.deration
and he would expedite the decision.

SHRI LOKANATH MISRA : In view
of the fact that the gentleman who con-
ceived this Gold Control Order, who
was responsible for this, has subsequent-
ly repented for it and has said publicly
that there is absolutely no justification
for the continuance of the Gold Con-
trol Order, would the Government now
reconsider their views and immediately
withdraw this ?

[RAJYA SABHA]}

As 1 sa'd we will take | has been given.
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MR. CHAIRMAN : 1 think a reply

ey are actively at
it,

SHR! LOKANATH MISRA: Sir,
Mr. Morarji Desai is making public
statements to that effect.

MR. CHAIRMAN: Mr. Morarj
Desai is absolutely irrelevant in th«
matter.
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SHRI A. D. MANI : Sir, may I ask
the Minister to tell the House frankly
whether the hesitation of the Govern-
ment to take immediate action on the
representation of Members of Parlia-
ment is due to the advice tendered by
the Interpational Monetary Fund or the
World Bank that a Gold Control Order

is pecessary in India to prevent the
smuggling of gold ?

SHRI1 B. R. BHAGAT : In this mat-
ter, there is no advice from the inter-
national monetary organisation.
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